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central AOMINISTRATI'-JE tribunal principal bench

OA Novi11 53/2000
,1 ^ ^

Nb\j Dal his this t he , day of / ,2001

HON'BLE [1R;siR.ADIGE,\;iCE CHAIRMAN(A).

H0N*BLE DR,A..\/EDAyALLI,MEri£R(a)

Ex croit) Constable Vijender Singh, ,
S/o Shri Sehdeu Singh,
r/o \iilli & PG Chapprauli Arya Nagapy

Distt." BagpatV UP-25D617 ... Applican t«

(By Advocates Shri Sachin Chauhan)

^tTerslis

^  1. Up ion of India
through its Secretary,

. Ministry of. Home Affairs^'
North Block,
N eu D el hi "i1

2,' Commissioner of police,

Delhij
Police Head paurters,
I.P♦Estate, MSO Building','
Neu Delhi?

3? Addl ♦Commissioner of Police',
HeSfj Head Quarters, I,p,£state,
MSO Building?
Neui Delhi

^  A, Dy ♦ Commissioner of Police,
2nd Bn•, OAP^,
Neu Police Lines'^?
Kingsuay Camp,
Delhi RespondeTts??

(By Advocates Shri Ram Kauar)

ORDER

S.R.Adiqe, \/c(A^s

Applicant impugns respondents' letter

dated 3i^5^2000(Annexure-Al) rejecting his representation
dated HvlwCoOO for recruitrjent as a Constable in

Delhi Police.^

PI eadings reveal that applicant had appeared

in recruitnent for the post of Constable (Ex^^:) in

Delhi Police in 1991 and uas provisionally selected?
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Upon a ciomplaint being received that he had appeared

in High School Exatnvpl 991 in place of one of his

relatives the allegation uas inquired into.i The

allegation uias got inquired into and respondsnts

received a report from the Regional Secretary, High School

Education CounqilV' Regional Office, Meerut on 8."1;i93that

applicant had appeared in the aforesaid exam',i against

Roll«'No,''12 590 2 6 in place of one of his relativs/

Shci Sudhir Kumar by affixing his oun photograph

on the application form of his relative •' However,

Shri Sudhir Kumar had also appeared as a regular

candidate against Roliyi\!o,l 2084K3 The authorities

further informed respondents that they had decided

to cancel ttP High School and Intermediate certificate

issued to applicant for this impersonation,'

3*'' Accordingly respondents, after examination,

cancelled applioant's candidature vide letter dated

281^1 ii93 , A criminal case FIR No,6o/93U/s 41 9/42 0/

468 IPG uiais also instituted against him,"

4, Applicant upon being acquitted in the criminal

case sutmitted his representation for reconsideration

of his case for appoin tn ant as Con stable;! Respondents

state in their reply that applicant was asked to first

obtain his educational certificates of haying passed

High School and Intermedi%'t Exam,' and submit than to

respondents vide letter 6,1l0,"^ ta enable than to consider

his case," Applicant states that he has submitted the

same to respondents and this averment is not denied by

them,' However, respondents by impugned order dated 3,5.2000
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have rejected applicant's candidature by a bald

cryptic order,' uhich gives no reasons uhy they found

it fit to reject his case^ \Jhen respondents themselves

by their letter dated 6,'l0'«^98, asked applicant to

submit his educational certificates to enable them

to consider his case"^ they should have atleast

communicated to him the reasons uhich led them even tualLy

to reject his candidature,^

5,^ The Oft succeeds and is alloued to the

extent that the impugned lettiecdated 3.''5i?20 00 is

quashed and set aside Respondents uill communicate

u.ithin 3 months from the date of receipt of a oDpy

of this order the reasons uhich led them to reject

applicant's candidature as a Constable in Delhi

Police, ThereafterV if ̂ ny^ grievance still survives

it uill be Open to applicant to agitate the same

in accordance uith lau, if so advised,^ No costs'lri

/]-•

( OR.ftI.\/EDft\/ftLLI )
flEMBER (3)

-(S,R,ADIGE- )
UICE CHftlRflAN(A) ,

/ug/


